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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
M. A. No. 86 of 2024
In Re: : 2R
Original Application No. 304 of 2024 A :/\;‘( AN
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IN THE MATTER OF: N U2
Om Pal Singh .... Applicant
Versus
Ram Babu Gupta .... Respondents

RESPONSE AFFIDAVIT ON BEHALF OF THE UTTAR PRADESH
POLLUTION CONTROL BOARD IN COMPLIANCE TO THE

ORDER DATED 19.03.2024 AND 04.09.2024 PASSED BY_ THIS

HON’BLE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH.

NEW DELHIL

I, Dr. Madhavi Kamalvanshi W/o Shri Arvind Kumar, aged about 53

years, presently posted as Regional Officer, Uttar Pradesh Pollution Control

Board (hereinafter UPPCB), Banda do hereby solemnly affirm and state on

oath as under:

1. That in the official capacity mentioned above, I am acquainted with

the facts and circumstances of the case and as such I am competent

P S Sty
T e ]

L ,i? AL s . .
y A R y \";‘_\and authorized to swear this affidavit.
/’ %’,,"( \_’_V .,;K &

‘Rhat present mater is about Ram Babu Gupta and Munna Gupta, sons

O e P
':; { wo ; £ / :Z:‘ ,“‘.; .
\ D / f_‘,/ijf Rameshwar Gupta, resident of Balkhandeshwar, District-Mahoba,
\;\-.f.»u[‘/(\}_: - l'%\» A ) .
N L}y« Y127 who are running Daal Mill and Peanut Mill
| '

3. That vide its order dated 19.03.2024, this Hon’ble National Green
Tribunal, Principal Bench, New Delhi (hereinafter Hon’ble Tribunal)

has disposed of the Original Application No. 304/2024 by constituting
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a Joint Committee comprising of UPPCB and District Magistrate,
Mahoba with direction to visit the site, collect relevant factual
information and if it finds any violation of environmental laws or

norms, would take appropriate remedial, preventive and punitive
action against the erring persons in accordance with law and submit a
factual report with Registrar General of Tribunal within three months
by appointing the District Magistrate, Mahoba as nodal authority for
compliance.

4. That it is most respectfully stated that inadvertently and on account of
unavoidable circumstances the factual report has not been submitted
before this Hon'ble Tribunal within stipulated period of time as
directed vide order dated 19.03.2024, therefore this Hon'ble Tribunal
vide its order dated 04.09.2024 has passed the following direction:

" 4. Issue notice to the respondents for filing their response/reply by
way of affidavit at least one week before the next date of
hearing through e-filing. If any respondent directly files the

reply without routing it through his advocate then the said

respondent will remain virtually present to assist the Tribunal.

)]
7 AN ,.,.\ ,,”" NN\
AN K> P \ . .
, E’;k\—** " Applicant is directed to serve the respondents and file the

W L =ere 0 affidavit of service at least one week before the next hearing

N2 S e

= ‘"5". " That in compliance to the order dated 04.09.2024 passed by this

Hon'ble Tribunal as quoted above the response of the UPPCB is given

below:

i.  That in compliance to the order dated 19.03.2024 passed by this
Hon’ble Tribunal, District Magistrate, Mahoba has constituted a
Joint Committee by nominating the Additional District

M Magistrate (Finance/Revenue), Mahoba and the officials of the
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UPPCB as members on 09.05.2024. A copy of the letter is

being attached herewith as Annexure No.l.

ii That in pursuance to the above order, contained as Annexure
No.1, and in compliance to the direction as passed by this
Hon'ble Tribunal vide its order dated 19.03.2024, Joint

Committee has carried out inspection of the site in question on

23.05.2024. The Joint Committee report dated 23.05.2024 is

being attached herewith as Annexure No.2.

ii.  That further in pursuance to the observation made in the Joint
Committee report the Regional Office, UPPCB, Banda vide
letter dated 01.06.2024 has recommended for issuing of Show
Cause notice against the project proponent, i.e. M/s Vaishno
Enterprises, Gata No.-1555, Beeja Nagar Road, Subhash Nagar,
Mahoba.

Furthermore UPPCB vide Letter No.-H12672/C-2/NGT-

70/24 dated 19.06.2024 has issued a Show Cause notice against

"<, 'the project proponent in question. A true copy of Show Cause

, ~_,‘,_;notice dated 19.06.2024 is being attached herewith as

\\2\\%\‘}6{\3 Annexure No.3.

1v That in reply to the aforesaid Show Cause notice dated
19.06.2024, an affidavit has been submitted by Shri Ram Babu
Gupta owner of the M/s Vaishno Enterprises before the District
Magistrate, Mahoba and UPPCB stating that the certificate
regarding land use will be submitted within one month and that
they have already applied for No Objection Certificate from
Ground Water Authority. In the affidavit dated 05.07.2024, Shri

Ram Babu Gupta owner of the M/s Vaishno Enterprises has

\)&u\hu also informed that units operation is lying suspended and will

—
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continue to remain suspended till further orders. A copy of an

affidavit is being attached herewith as Annexure No. 4.

That thereafter since no documents were provided by the unit's
owner even after one month, Regional Office, UPPCB, Mahoba
vide its letter dated 30.07.2024 has confirmed the Show Cause
notice dated 19.06.2024 and recommended for issuance of
Closure Order against the unit. A true copy of letter dated
30.07.2024 is being attached herewith as Annexure No.5.

That in pursuance to the above, a Closure Order has been issued
by the UPPCB, Lucknow vide Letter No. H19501/C-2/N.G.T.-
70/24 dated 07.11.2024 under Section 31A of the Air
(Prevention and Control of Pollution) Act, 1981, as amended
against the unit, which has also been served upon M/s Vaishno
Enterprises, Gata No.-1555, Beeja Nagar Road, Subhash Nagar,
Mahoba on 14.11.2024. The copy of Closure Order dated
07.11.2024 is being attached herewith as Annexure No.6.

That in compliance of Closure Order of UPPCB dated

07.11.2024, Proprietor Ram Babu Gupta has submitted an

’\ﬁ,\\“%,,;‘;l‘aﬁidavit dated 10.12.2024 that he has closed the industry M/s

‘k; f.Vaishno Enterprises, Gata No.-1555, Beeja Nagar Road,

" Subhash Nagar, Mahoba and he will ensure compliance of

viii.

Closure directions till further orders of UPPCB and Hon'ble
NGT. The copy of affidavit dated 10.12.2024 is being attached
herewith as Annexure No.7.

That in compliance of closure order and affidavit dated
10.12.2024 submitted by the industry, officials of Regional

office UPPCB, Banda inspected the industry on 11.12.2024. At

w the time of inspection, industry was found closed. Copy of the

.



42

5

inspection report dated 12.12.2024 along with the photographs
taken at the time of inspection is being attached herewith as

Annexure No.8.
6. That the deponent most humbly states that the present litigation is not
an adversarial litigation and the answering respondent will not leave

any stone unturned to get the order of this Hon'ble Tribunal complied

in its true letter and spirit as regard to the directions passed by this

Hon'ble Tribunal,

7. That the Annexure annexed to the present accompanying Affidavit are
true copy of their respective original.

8. That the present affidavit on behalf of the Uttar Pradesh Pollution

Control Board is being submitted before this Hon’ble Tribunal for

kind perusal and consideration.

DEPONENT

VERIFICATION:

Verified at Banda on this the 12" day of December, 2024 that the contents of
above affidavit are true and correct to my knowledge based on records and
information received and believed to be true, no part of it is false and

nothing material has been concealed there from.

DEPONENT
w235 4
SWORN ol Mo gt
BEFOR' ME ‘aned befor r
?U{IEPT&\{&WG& \dyocate. Rands

[2-12-2ed Y
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Ref. No.

Annexure-1 =
N—— @,
NOTE SHEET 4

RaRa W8Ty

W s wRa e, 7 Rl # afvr shogo we-ao4 /
2024 3 U RfE T W g T T I A R ey Riw—10.03.2024
fovaq -

........... 1. This Original Application (hereinafter referred to as “OA’) under Section
14 and 15 of National Green Tribunal Act, 2010 (hercinafter referrcd to as 'NGT
Act, 2010') has been registered by exercising suo-mofu jurisdiction based on a lettcr
petition dated nil sent by Om Pal Singh son of Ram Pal Singh resident of Subhash
Nagar, Mahoba District, Uttar Pradesh and signed by some other persons stating
that Ram Babu Gupta and Munna Gupta, sons of Rameshwar Gupta, resident of
Balkhandeshwar are running Daal Mill and Peanut Mill, causing pollution. On
account of functioning of above mills, air is getting polluted causing health hazards
to the residents and even people residing in nearby area facing difficulty in
breathing and respiration. Pollution is continuing for last one year and despite
complaint made to concerned authorities, no action has been taken.

2. In our view, the complaint can be looked into at the first instance by concerned
authorities at the local level for which we constitute a Joint Committee comprising
State Pollution Control Board and District Magistrate, Mahoba.

3. District Magistrate, Mahoba shall be the nodal agency for coordination and
compliance.

4. The said Committee shall visit the site, collect relevant factual information and, if
it finds any violation of environmental laws or norms, would take appropriate
remedial, preventive and punitive action against the erring persons in accordance
with law and submit a factual report with Registrar General of Tribunal within three
months by e-mail at judicial-ngt@gov.in preferably in the form of searchable
PDF/OCR Support PDF and not in the form of Image PDF. If found necessary, the
matter will be listed for consideration before the Bench.

5. With the above directions, OA is disposed of.

6. A copy of this order be forwarded to State Pollution Control Board and District
Magistrate, Mahoba by e-mail for compliance.

m%mﬂﬁﬁég@mmmﬁm—ﬁm/ﬁ—z/
wooNodio—613/24 fAid— 01042024 &N A e FHeEd, &Y
aﬁmmmaououqswﬁwwﬂé,ﬁmaﬁmmma%mﬁ

meﬁlmmﬁm%ﬁmmﬁmﬁ
maﬁmﬁﬁaﬂﬁaﬁwﬁ,mﬁ?aﬁmmﬁﬂaaﬁmﬂ,a{
ﬁaﬂmqﬁaaﬁﬂmmmmmﬁmﬁ|

WA"X \m{

. ¢ 8

(Sio =Y FHH) W
Sosio ygvr g %, e ’

bq 05/\9’/‘1 g

(CN



DELL
Text Box
Annexure-1


o 2)-3-24

Item No. 04 Court No. 2
BEFORE THE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
Original Application No. 304 /2024

Om Pal Singh Applicant
Versus

Ram Babu Gupta Respondent(s)

Date of hearing: 19.03.2024

CORAM: HON’BLE MR. JUSTICE SUDHIR AGARWAL, JUDICIAL'MEMBER
HON’BLE DR. A. SENTHIL VEL, EXPERT MEMBER

Applicant: Mr. Om Pal Singh, Applicant in Person (Through VC)

ORDER .

1. This Original Application (hereinafter referréed to as ‘OA’) under
Section 14 and 15 of National Green Tribunal Act, 2010 (hereinafter
referred to as ‘NGT Act, 2010’) has been registered by exercising suo-
motu jurisdiction based on a letter petition dated nil sent by Om Pal
Singh son of Ram Pal Singh resident of Subhash Nagar, Mahoba District,
Uttar Pradesh and signed by some other persons stating that Ram Babu
Gupta and Munna Gupta, sons of Rameshwar Gupta, resident of
Balkhandeshwar are running Daal Mill and Peanut Mill, causing
pollution. On account of functioning of above mills, air is getting polluted
causing health hazards to the residents and even people residing in
nearby area facing difficulty in breathing and respiration. Pollution is
continuing for last one year and despite complaint made to concerned

authorities, no action has been taken.

; . -
2 In our view, the complaint can be looked into at the first instance

by concerned authorities at the local level for which we constitute a Joint
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Committee comprising State Pollution Control Board and District

Magistrate, Mahoba.

3. District Magistrate, Mahoba shall be the nodal agency for

coordination and compliance.

4. The said Committee shall visit the site, collect relevant factual
information and, if it finds any violation of environmental laws or norms,
would take appropriate remedial, preventive and puniti’ye action against
the erring persons in accordance with law and submit a factual report
with Registrar General of Tribunal within three months by e-mail

at judicial-ngtyrgov.in preferably in the form of searchable PDF/OCR

Support PDF and not in the form of Image PDF. If found necessary, the

matter will be listed for consideration before the Bench.
5. With the above directions, OA is disposed of.

6. A copy of this order be forwarded to State Pollution Control Board

and District Magistrate, Mahoba by e-mail for compliance.

Sudhir Agarwal, JM

Dr. A. Senthil Vel, EM
March 19, 2024

riginal Application No. 304 /2024
DV
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/i woehodio § aRae aN0T0 Ho— 304 /2024, A WA RiE T a1, T A

IRa IRy RAT® 19.03.2024 & TRV F Awwd dwi} gvexuEoW, MET Ho—1555, 4T

TS, PN TR, werEr (ra SinfEae 25.2001012, 79.8958363) Y s |

A THosiodto H SiRder 300 Ho— 304 /2024, 3 o RiE g ¥ a1 T 3
TIRd ATRY fRAT® 19.03.2024 B 3w faq B—

———“1. This Original Application (hereinafter referred to as ‘OA’) under Section 14 and 15 of
National Green Tribunal Act, 2010 (hereinafter referred to as ‘NGT Act, 2010’) has been registered by
exercising suomotu jurisdiction based on a letter petition dated nil sent by Om Pal Singh son of Ram Pal
Singh resident of Subhash Nagar, Mahoba District, Uttar Pradesh and signed by some other persons
stating that Ram Babu Gupta and Munna Gupta, sons of Rameshwar Gupta, resident of Balkhandeshwar
are running Daal Mill and Peanut Mill, causing pollution. On account of functioning of above mills, air
is getting polluted causing health hazards to the residents and even people residing in nearby area facing
difficulty in breathing and respiration. Pollution is continuing for last one year and despite complaint
made to concerned authorities, no action has been taken.

2. In our view, the complaint can be looked into at the first instance by concerned authorities at the local
level for which we constitutea Joint 2 Committee comprising State Pollution Control Board and District
Magistrate, Mahoba.

3. District Magistrate, Mahoba shall be the nodal agency for coordination and compliance.

4. The said Committee shall visit the site, collect relevant factual information and, if it finds any
violation of environmental laws or norms, would take appropriate remedial, preventive and punitive
action against the erring persons in accordance with law and submit a factual report with Registrar
General of Tribunal within three months by e-mail at judicial-ngt@gov.in preferably in the form of

. searchable PDF/OCR Support PDF and not in the form of Image PDF. If found necessary, the matter

will be listed for consideration before the Bench.” —
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18. &5F Bt ® U Ho—889 / JWi ﬁmg@fﬂ e feI® 26.12.2023 B uz A1 Ufyd
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e Land use certificate issued by competenf authority must be submitted in this office within
three months.

e If Complaint is received against the Unit regarding and air pollution, adverse impact on
habitation, Unit site after verification if complaint is found true the CTO will be revoked
without any prior notice.

e As per given commitment in the affidavit dated 27.04.2023, Unit will be shifted to other
appropriate place after obtaining the prior permission of the concerned office without any
claim. The commitment given in the affidavit dated 27.04.2023 must be complied.
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FFha THoshodio § Ree 3ogo o— 304 /2024, 3N Tl RiE #FH W AT T A
TRG ameer R 19032024 B uRew F et dwif guewmrgeld, MeT Fo—1555, AT
TR s, GAIT TR, FEWT (Rrat BT 25.2001012, 79.8958363) PY T HRUT i
Mfew & aRvey ¥ ame |

T Towhodlo ¥ aRee aNovo Fio—304 /2024, 3 el RiE FA ¥ A A A
qRE Y fa=T® 19.03.2024 & 39 FeTaq 8-

———*“1. This Original Application (hcreinaftcr referred to as ‘OA’) under Scction 14 and 15 of
National Green Tribunal Act, 2010 (hereinafter referred to as ‘NGT Act, 2010°) has been registered by
exercising suomotu jurisdiction based on a letter petition dated nil sent by Om Pal Singh son of Ram Pal
Singh resident of Subhash Nagar, Mahoba District, Uttar Pradesh and signed by some other persons
stating that Ram Babu Gupta and Munna Gupta, sons of Rameshwar Gupta, resident of Balkhandf:shwa}r
are running Daal Mill and Peanut Mill, causing pollution. On account of functioning of above mills, .anr
is getting polluted causing health hazards to the residents and even people residing in nearby area fac1-ng
difficulty in breathing and respiration. Pollution is continuing for last one year and despite complaint
made to concerned authorities, no action has been taken.

2. In our view, the complaint can be looked into at the first instance by concerned authorities at the local
level for which we constitute a Joint 2 Committee comprising State Pollution Control Board and District
Magistrate, Mahoba. :

3. District Magistrate, Mahoba shall be the nodal agency for coordination and compliance.

4. The said Committee shall visit the site, collect relevant factual information and, if it finds any
violation of environmental laws or norms, would take appropriate remedial, preventive and punitive

* action against the erring persons in accordance with law and submit a factual report with Regisirar

General of Tribunal within three months by e-mail at judicial-ngt@gov.in preferably in the form of
searchable PDF/OCR Support PDF and not in the form of Image PDF. If found necessary, the matter
will be listed for consideration before the Bench.”—
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GROUND WATER DEPARTMENT

(Namami Gange & Rural Water Supply Department)
Ministry of Jal Shakti
Government of Uttar Pradesh

Form 1(B)/®re 1(ah)
[See rule 6(2)/fra 6(2) 3d)

APPLICATION FOR REGISTRATION OF WELL
FU & WITHI0T ¥ ITdgaT a7

(Commercial/lndustrial/Infrastructural/Bulk user having N.O.C. issued by Central Ground Water Authority or by

(ST st ires TR R SwaEd

Ground Water Department)
ELBILRINEECNICRE R )

v )

3. HEr samsh Srer snfvanor a1 gt ST Rrsmar gamt

[UIS 10(1) or 11(1) of the Uttar Pradesh Ground Water Management and Regulation Act, 2019.]
[BeR 2019a:rg3rr$m10(1)m11 &)

e st

Applicant's Details
&1 Rravor

Type of Applicant
IATF FTIFR

Application Date
e fafy

Name of the Applicant
HTACH 1 AH

Mobile No.
A da
Date of Birth
FeAfafy

Nationality
T

Other ID Number

House No./Flat No./Building No.

HETA HO/FAE HO/Sae T
City/Town/Post Office
AIR/FEIEE AT

District
Fq9E

Company Name
FIA FT AH

Details of Existing Well
fagzae v &1 favor

District
JA9g

Plot No./Khasra No.
cATe HEAN@AT TEAT

Ward No./Holding No.

I« v ik

Individual

RAMBABU GUPTA

8769691588

01/08/1967

Indian

AGZPG5085G

beeja nagar road subhas nagar

MAHOBA

MAHOBA

VAISHNO ENTERPRISES

Mahoba

1555

N/A

Application Number
T HEA;

18/11/2024

Email ID.
& S

Gender

far

ID as Address Proof
ferarer waor ¥ 3

Uploaded Other ID
Iqelrs fomar

Locality/Village
L ic

2

State
R

Pin Code
R #iE

Company Address
At T g

Block
At

Municipality/Municipal
Corporation

IR Nfes AR A

Uploaded Land Details
ot fm w 31f3y w1 Rravor

MHBA1124RIN0004

harshgpt1997@gmail.com

Male

Uttar Pradesh
210427
BIJANAGAR ROAD, SUBHASH

NAGAR. MAHOBA, UP 210427

NAGARIYA KSHETRA,Mahoba

N/A

Download
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Diameter (In
millimeter)

=Ty (frefiteT #)

,ded Google / Toposheet  Download
soits TR T 9 1 T |
araafte #Aq
Location Coordinates Lat 25.29049 Long 79.895312 Google Map Download
T fadans T A
Particulars of The Existing Well
faeEae Fv w1 =gt
Date of Construction/Sinking of 10/03/2000 Type of Well Tube Well/Boring
Well FIH IFR
Fq ) famfor (Y
Discharge of Tube Well
(cum./hr)
TR F1 fdgs (cum.fhr)
Housing Pipe If Any No
R R
Strainer Details
T F1 faawor
Material of Strainer Iron Number of Strainer(s) 1
T & g TR $ FE=q
S.No. Strainer Installed at what Depth from Strainer Installed upto what Depth from Length (In
FH Ground Level (in Meter) Ground Level (in Meter) meter) ]
FEN R, N Rl T WRRa R, 45 3 oaeh e am ewia g o (et )
(#hex #) (#Hex )
1 3.00 20.00 17.00

Approx. Depth of Well (In meter) 20.00
F9 Y AT TEE (e )

Ground Water Level (In meter)

oI TR (HIeT #)

7.00

Whether There has been Any
Adverse Report Regarding Water
Quality of the Well?

FT FY & Fo Y A0Eear & Fay F
Fr§ gfoma R §2

Details of Existing Pumping Device fag@®Ter 9far 39aor &1 faawor

Type of Pump to be Used Submersible
AT R ST aTe 9 T YER

Horse Power (H.P.) 1.00

a1 ey (vw.dt)

Operational Device Electric Motor
afaree Igaor

Details of Utilization of Well

TAF 1 faraor

Purpose of the Existing Well Industrial
fagzme 9 #1372

Annual Running Hours 84.00

T 39T (6 #)

Pump Capacity (In m3/hr)
9 &7H7AT (m3/hr)

Length of Suction Pipe (In meter)

THRI BT A darg (FHex #)

Date of Energization

Rregeaor fafy

Annual Days

e I (Rt #)

No

30.00

17.00

05/05/2010

5.00




gunning Hours 12.00
43T (R H)

Please Submit Mode of Treatment of Wa
ste Wat
Industries) er/Effluent (For

mm#mmmm@

Whether Rain Water Harvesting No
Structure has been Constructed
within the Premises?

F1 IRA # %t S wwwA EAT

F faor frr 1

Maximum Allowable Annual Extraction of Ground Water:

Does industry come under Yes
MSME?

FIT 33T MSME & 37t aman &
?

MSME Certificate No. UDYAM-UP-52-0000497
THAUHUAE TATOTGT H&AT

MSME Certificate Validity 02/03/2031
TATHUAE TATOT $ duar

Type of MSME Micro
TRURTAE 1 TR

NOC Issued By:
FrATafed FATOT OF (@Y fadt)

Central Ground Water Authority
FEYT 3t T IR

Ground Water Department Uttar Pradesh
8t STl FORITAT e 92 ATER

64

Whether the Water Supplied in No
Well Area Through Pipe Water

Supply or Not?

1 87 3 e A Jqfed oy

At & Aeaw & e §7

No

Any Other Information Which N/A
You Would Like to Furnish

3T TSR S HTT FeTd FIAT
g €

2520.00

MSME Certificate Issuance Date  01/03/2021
THTHTHE YT & fadte A
fafyr

Uploaded MSME Certificate Download
TS AT T CHUHOHS
LGILRE]

No

No
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Declaration by the Applicant
HICH @R Seamyon

| . i i ation and
/ 1do nereby declare that the particulars fuenished herein above are correct and true . | understand that in case any of. thg Ir:-m;; o
particulars is found to be incorrect at any stage of scrutiny and investigation or thereafter, my applicationlregvstratlon is lia

. rejected/cancelled ..
# Agal T A § 6 I R I R s a e &

gy AT
#méﬁmmwxmmmmwmmm
A A SMTARTITEEIaoT sredipen et R T 27 g

| Agree/# ®gae §
Noteld¥e

Separate application forms should be used for registration of each individual well.
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